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Faulty D.D.A. Flats

3136. SHRI MOHAMMED
ASRAR AHMAD : Will the Minister

of WORKS AND HOUSING be
pleased tostate :

(2) whether Government are
aware about the faulty construction
of DDA Flats in Delhi necessitating

renovation of the premises at exor-
bitant rates ; and

(b) if so, what action has becn
taken by the Government of India
to put 2 stop to such  malpractices
obtaining in the DDA ?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND
WORRS AND HOUSING (SHRI
* BHISHMA NARAIN SINGH) : (a)
The DDA hoas reported that flats
are constructed in accordance with
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the approved drawings and C.P.W.D.
specifications and that, minor defects,
if any, which are pointed out by the
allottees at the time of handing over
the flats are rectified without any
extra cost to the allottees.

(b) Does not arise.
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Eviction of Tribals for Simlipal

Forest Division, Orissa

3148. SHRI MANMOIIAN
TUDU : Wil the Minister of AGRI~
CULTURE be pleased to state :

(a) the total nnmber of tribals
going to be displaced by the imple-
mentation of the eviction order given
by the Orissa Forest Development
Corporation to the Schedueled Tribes
living in and around Athordeuli cave
temple of Simlipal Forest Division
of Orissa ;

(b) the total number of villages
affected by the implementation of the
above decision ; and

(b) what specific arrangement is
proposed to be made to rehabilitate
them ?

THE DEPUTY MINISTER IN
THE MINISTRY OF AGRICUL-
TURE AND RURAL RECONS-
TRUCTION (KUMARI KAMLA





